OPEN COURT

CENTRAL BDMINISTRATIVE TRIBUNAL
ALLAHABAD BcNCH : ALLAHABAD

ORIGINAL APPLICATION NO:- 1459 OF 2002
TUESDAY, THIS THE 17TH DAY OF DECEMBER, 2002

HON. MR3. McERA CHHIBBER, MEMBER-J

Chhuttan Lal Meena,

s/o Sri pebi Ram Meena,

r/o Quarter No. L/58,

Railway Bauliya Colony,

District Gorakhpur. ceseoe v e R Applicanto

(By Advocats:= Shri S.uW.Ali)

Versus

1e Union of India,
through G.M,
NER, Rail Bhawan,
Gorak hpur.

2. The pi isional Railway Manager,
North Eastern Railway,
Lucknows. eee als s oo «+.RB8spondents,

(By Advocate:- 3hri. K.P.Singh)

3 R D ER (ORAL)
HON. MRS. MEERA CHHIBBER, MEMBER-J

-«

The grievance of tha applicant in this case is

that even though he was at Sl. No. 2 in the Seniority List
and the person:at Sl. No. 1 Shri Asharfi Dobhi(SC) has

since expired, ther:zfors, he was senior most Offica..
Superintendent-] yst abouﬁkof his juniors have been promotadu
as Chief Office Superintendent by totally ignorimg his

case. Being aggrisved he had given a reprasantation to the
DRM (P) dated 13=-12-20U1 (page 11 of the 0.A) followsed

by a reminder datad 11-8-2002 (page=-15) but till dats



the respondents have not even disposed of the said
rapresantation or given any raeply to ths applicant.
H8 has thus prayed that a direction be given to the
"respondent No. 2 to decide the representation of t he
applicant dated 13-12=-2001 within a stipulated period
or pass such ordar or orders that tha Court desms

fit in the circumstances of the case.

2. Learned counsel for the respondents ha/®

submitted that since thafe is no acknouledgemant in

the represaentation, it is not knouwn /thz said represantation
was given to thse respondents at all or not. Houwsvar,
counsal for the applicant has produced the AD Card to

show that the remindar was sent thxmg,ragistarad letter.

In any case, since all that the applicant is praying X
that his representation should be decided and reprasentation
igs annexed with the 0.A itself. J.am satisfied that this
0.A can be disposad of at the admission stage itsslf

by giving a direction to the respondents to disposs

of the reprasentation of the applicant which is annexad

as annexure A-] with the U.A by passing reasoned and
speaking order within a period of three months from the

date of receipt of a copy of this order undef intimation

to the applicant.

3 wWwith the above direction,the 0.A is disposed
of. No costs. Nga
. o)
- Member-]

Madhu/



